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PAPERS LAID ON THE TABLE

I. AnnNuan REPORT AND Accounts (1969-70)
oF THE INsTRUMENTATION LiMITED, Kota
AND RELATED PAPERS

II, Axxuar REPORT AND AccounTts (1969-70)
or THE NaTioNaL INDUSTRIAL DEVELOPMENT
CorproraTioN LiMiTED, NEW DELHI, AND

RELATED PAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT/sfteife fasa #ama & wsg
dst (SHRI GHANSHYAM OZA): Sir,
on behalf of Shri Moinul Haque Choudhary, I
beg to lay on the Table a copy ecach of the
following papers (in English & Hindi), under
sub-section (1) of section 619A of the Com-
panies Act, 1956 :
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I

(i) Sixth Annual Report and Accounts
of the Instrumentation Limited, Kota, for
the year 1969-70, together with the Auditors
Report on the Accounts and the Comments
of the Comptroller and Auditor-General of
India thereon.

(ii) Review by Government on the
working of the Company. [Placed in Lib.
rary, See No. LT-737/71 for (i) and (ii}]

11

(1) Fifteenth Annual Report and
Accounts of the National Industrial Deve-
lopment Corporation Limited, New Delhi,
for the year 1969-70, together with the
Auditors’ Report on the Accouats and the
Comments of the Comptroller and Auditor-
General of India thereon.

(ii) Review by Government on the
working of the Corporation. [Placed in
Library, See No. LT-689/71 for (i) and (ii)]

AnNvuaL Report (1969-70) or THE DevELop-
MENT CounciL FoR Paper PuLp AnD ALLIED
INDUSTRIES

SHRI GHANSHYAM OZA : Sir, I also
beg tolay on the Table acopy (in English
and Hindi) of the Annual Report of the Deve-
lopment Council for Paper, Pulp and Allied
Industries for the year ending the 313t March,
1970, under sub-section (4) of section 7 ot the
Industries (Development and Regulation) Act,
1951. [Placed in Library. See No. LT-736/71]

Tue Bomsay PusLic Trusts (GujaraT AMEND-
MENT) RuLes, 1971 AND RELATED PAPERS

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE/
fafa sitx 7awm Ax@a § WA w4
(SHRI NITI RAJ SINGH CHAUDHURY) :
Sir, I beg tolay on the Table, a copy of the
Gujarat Government Notification No. GH/K/
151. BPT/Rules/8987/E, dated the 3rd June,
1971, publishing the Bombay Public Trusts
(Gujarat Amendment) Rules, 1971 under sub-
section (4) of section 84 of the Bombay Public
‘Trusts Act, 1950, read with clause (c) (v) of
the Proclamation, dated the 13th May, 1971,
issued by the President in relation to the State
of Gujarat together with a statement giving
reasons for not Jaying simultaneously Hindi
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version of the Notification, [Placed in Library.
See No. LT-740/71}

LEAVE OF ABSENCE TO SHRI N. SRI
RAMA REDDY

MR. DEPUTY CHAIRMAN : I have to
inform Members that the following letter dated
the 20th July, 1971, has been received from
Shri N. Sri Rama Reddy :—

“I was involved in an unfortunate
accident. I am now undergoing treatment
with three of my ribs broken. I may not be
able to attend this Session of Parliament.

I request the House through you to
grant me leave of my absence for this
session.”

Is it the pleasure of the House that permis-
sion be granted to Shri N. Sri Rama Reddy
for remaining absent from all meetings of the
House during the current session ?

(No. hon. Member dissented.)

MR. DEPUTY CHAIRMAN : Permission
to remain absent is granted.

REFERENCE TO TREATMENT METED
OUT BY PAKISTAN TO INDIA’S DEPUTY
HIGH COMMISSIONER IN DACCA

SHRI A. G. KULKARNI {Maharashtra) :
I have to mention in the House about a very
disturbing news of the telephone of our Envoy
at Dacca having been cut off. Last session
also the Chairman had given me permission
and at that time I had drawn the attention of
the House to the deplorable conditions in
which our Envoy was living in Dacca and
efforts should be made for his repatriation. I
know through a third country efforts are being
made but I am sorry to say that the Military
machine in West Pakistan is throwing all the
norms of diplomatic life to the winds and is
behaving ruthlessly and giving a barbarous
treatment to our Envoy. Particularly it seems
the telephone has been cut off and he is vir-
tually under house arrest and police has been
posted round about his residence. This is, it
is said, a retaliation to the recent statement



